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ORDER DATED 24'~`NOVEMBER. 2008 

Comm: 

Hon'tile. Shri A.K. G'aar, Member (J) 

11on'ble Shri CA. NNIOJJ~vatrlv, Member (A) ~' 	F 

Beard Mr. P.K- Chand, Ld. Counsel for the applicant. 

'flus Original Application has been filed by the applicant 

challenging the action ol the Respondents, paiticularly the. Respondent No.4, in 

not disposing of his cWm for pa.pient of T.A. Bills. 

Mr. P.K- Chand, Ld. Counsel for the applicant argued that the 

T.A. claims for the periodfirom 2004 to 2007 are pending at-id in-spite of the 

applicant having preferred representation for redmssaj of his grievance vide 

Apnexure-,V3, Respondents have uot tal-cen any action nor the TA Bills 

smictioned- 

Having Hem-d.Ld. Counsel fol- the parties, and having carelffilly 

perused the records, we., aecordingly, direct the comWtent mithorlty to consider 

the case, of the applicant in the light of Avinexure—A,$3 to the Original Application 

andpmss areasoned and spealking order trifthin 03 nionths tfiorri the, date, 0freceipt 

of copy of this ordar. Ordered accordingly. 
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